
.3 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD. 

M.A.NO.707  of 1995 in O.A.NO.61 of 1992. 

Between 	
Dated: 17.8.1995. 

Union of India rep. by the Secretary. Ministry of Defence. 
New Delhi. 

Engineer_in_Chief, Army HQrS DHQ(PO), New Delhi. 

Chief Engineer. HOrs, southern Command, pune. 

DirectOr General (Naval project) Naval Base post, visakhapatfl 

App1icant/RespondentS 

And 

y.V.Achutha gao 	 ... 	RespOndent/APPlicant 

Counsel for the Applicants 	: Sri. N.V.Ralflafla, Addl. CGSC. 

Counsel for the Respondent 	: Sri. v.Venkateswara Rao 

CORAM: 

Hon'ble Mr. A.e.GOrthi, Administrative Member 
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Copy to:- 

Secretary, Ministry of De
-

fence, Union of India, New Delhi. 

Engineer-ib-Chief, Army Hqrs DHQ(PO), New Delhi-Oil. 

Chief Engineer, HQRS, Southern Command, Pune-001. 

Director General (Naval Project), Naval Base Post, 
-.  

T. 	 Visakhapatflam-a4. 

I 	5 	One coy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd. 

h6 -One dopy to' Sri.. V.Venkateswära Rao, 'advocate, CAT, Hyd. 

11: 	 7 	One copy to Library, CAT, Hyd. 

- - 	 8 	One spare copy. 
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NA 701/95 
in 

014 g119213. ' 	 Ut. of Order :17-8-95k 

(Order passed by Hon'ble Shri A.B,Gorthi, Member ¼) i. 

This Miecellarnous Appiicition is for extshtion of time for 

complying with our order dt.17-2-95 wherein Rspandent No.2 was 

directed to consider theappsal submitted by Lthe applicant and 

dispose.ot it'tith.aspeakilgorder within a period of two months 

from the date.of r6ceipt of the appeal. It is now stated tn.the 

' bj14 that the appeal from thtapplicaflt 	eceived on 25-4-95 

and was submitted together with parawise comments, to Chief Engineer, 

Southern Command, Puns on 7-7-95 • It is evident that the depart-

ment failed to process the appeal with thapromptnsss that is 

expected in view of our order dt.17-2-95. If the appeal is going 

to be processed with such a lethargy at every stage, the final 

order on the appeal may not be made in the near future. We must 

therefore take a serious view of the matter, However, in view 

of the arguments advanced by the Learned standing counsel for 

the Respondents in G.M., as a special case, time is allowed up to 

31-10-95 for Respondent No.2 to comply with our directions. WI 

make it clear that no further exter3ion of time will be given in 

this case, M.A. is thus disposed or, No coats. 

tiGORTVS  
Member 

Dated: 17th August, 1995. 
Dictated in Open7  Court. 
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IN THE CENTRAL ADNINIsTP,Iyp TRIrTTAL 
HYDERAPZYD BEWTCH AT HYDERABAD. 

'PLEMR A.B. GORTHI., ADMINISTRAI 
TIVE MEMBER 

HON'BTjR. 

-QR/JUDGEYAENT: 
. 	im r 

'DATED: 

M.A./.J-?1c Mo 707 / q r 

IN 	 . 

r O.A.No. 

T. A. NQ ------(w. P. 

ADr'I TTED AND INTERIM DIRECTIOTS I5SUED 

ALLOWE 

_eZtpO3ED OF WITH DIRECTIONS. 

DISK,SED. 

DISMI'\ED AS WITHDRAWN. 

DISMISD FOR DEFAULT... 

ORDERED/JECTED. 

6ER AS TO COSTS. 
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